
 Conttinition
 (Aindt.)  Bult

 le  aS,  Tit
 the  peo

 SHRI  B.  K  DASCHOWDHURY:
 ‘Mr,  Cxairman.

 MR.  CHAIRMAN:  You  move  a  mo-
 tien  to  adjourn  the  debate

 SHRI  B  K.  DASCHOWHURY:  Let
 me  explain  the  position.  We  have
 tome  to  this  conclusion  at  the  request
 of  the  Government.  So,  the  question
 of  balloting  does  not  come,  because
 I  may  get  a  chance  in  the  first  ballot
 itself  m  the  coming  two  months  or  I
 may  not  get  a  chance  m  the  coming
 three  years,  in  that  case,  what  will
 be  fate  of  the  Bill?  On  the  specific
 assurance  of  the  Government,  the  Bill
 38  remaining  pending  As  a  matter  of
 right,  I  have  not  yet  rephed  to  this
 dehete  It  xs  only  a  question  of  con-
 vemence  The  moment  Government
 will  be  in  a  pesition  to  ascertain  the
 waews  of  this  Committee,  the  Govern-
 went  will  come  forward  and  the  time
 will  be  fixed  up

 SHRI  VIKRAM  MAHAJAN  We  can
 have  a  compromise  that  the  debate  be
 adjourned  so  that  Rule  09  will  not
 apply  It  need  not  go  to  the  ballot
 Government  also  wants  this  matter
 Let  the  debate  be  adjourned

 MR  CHAIRMAN:  Are  you  moving
 this?

 SHRI  VIKRAM  MAHAJAN:  Yes,  I
 moye'

 “That  the  debate  on  this  Bull  be
 adjourn:

 MR.  CHAIRMAN  The  question  is

 “That  the  debate  on  this  Bill  be

 DECHMBER  ,  2972  Constitution
 (Amdt)  Bt  aad

 I628  bea.

 NATIONAL  RIFLE  TRAINING
 SCHEME  BILL

 SHRI  &  0  SAMANTA  (Tamluk):
 fir  Charman,  Sir,  I  beg  to  move":

 “That  the  Ball  to  provide  for  com-
 pulsory  trang  in  mfte-shooting  to
 all  able  bodied  citizens  between
 the  age  of  twenty  and  thirty  years,
 be  taken  into  consideration”

 In  the  ‘Statement  of  Objects  and
 Reasons’  I  have  given  the  reasons  for
 bringing  this  Bul  On  5th  March
 1054,  in  this  House  a  Resolution  was
 passed  That  Resolution  runs  thus

 “This  House  is  of  the  opinion  that,
 with  a  view  to  inculcate  discipline,
 marksmanship  initiative  and  leader-
 ship  in  the  youth  of  Indla,  Govern-
 ment  should  immetiately  provide
 proper  and  practicable  facilities  to
 rifle  treining  institutions  m  India”

 Sir,  so  far  as  I  know,  something  has
 been  done  by  the  Government  But
 my  intention  38  that  those  things  which
 have  been  done  and  whuh  are  to  be
 done  should  be  codified.  That  is  why,
 I  have  brought  this  Bill  My  Bull  is
 framed  according  to  the  Resolution
 that  was  passed  You  will  see  that
 my  Bull  deals  with  “Persons  to  whom
 Act  applies”  “Compulsoty  Rifle  Tra-
 inmg  Scheme”,

 36.25  hres.

 fSarr  N  K  P.  Sate  in  the  Chair  }
 Advisory  Comrnittees,  power  to  re-
 triove  difficulties,  penalty  for  non-
 compliance  and  sche  ne  to  be  laid  he-
 fore  Parlamént  ‘Théve  ate  the  objects
 of  my  Bill

 be  te  s  git'to  tive. Tl  a
 Hive  pea  ‘Ke  ha  to  oer”
 self  80  ह  the

 छद्म
 ‘with  4  nation.

 Natloris  sowie  We  know

 “Moved  with  the  recommendation  of  the  President  * —————
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 we  ore  being  attarkeS  by  other
 people  from  outside.  our  land  and  for
 deience  we  wage  a  war  and  our  peo-
 ple  go  forward  and  we  have  to  defend
 ourselyes  also,  So,  in  the  circums
 tances,  civil  defence  is  the  necessity
 Generally,  ciyil  defence  arrangements
 are  being.  made  when  war  is  going  on.
 But,  for  tHe  safety  of  the  civilian  peo-
 ple,  every  able-bodied  young  man,  I
 have  mentioned,  between  the  age  of
 20  and  30,  should  be  compulsorily
 givery  training  in  rifle,

 This  trifle  traming  was  according  to
 the  resolution  that  was  passed  in  1954.
 I  wes  associated  with  that  resolution.
 My  friend,  Shri  Ramehandra  Reddy
 from  Nellore,  brought  this  resolution
 on  civihan  rifle  training  scheme  and
 I  gave  ah  amendment,  This  amend-
 ment  of  mine  was  passed.  So,  I  have
 been  looking  forward  as  to  what  the
 Government  38  doing  in  pursuance  of
 the  resolution  that  was  passed.

 After  the  resolution  was  passed,  the
 Government  established  a  Central

 Board  fot  promotion  of  civilan  rifle
 training  scheme.  The  Chairman  of
 the  Board,  as  it  stood  in  I968,  was  the
 hon.  Home  Minister  and  four  Mem-
 bers  of  Parliament  and  certain  officers
 of  different  Ministries  of  the  Govern-
 ment  of  India  were  members.  I  do
 not  know  whether  that  Board  35  still
 m  existence  The  Government  aiso
 started  bringing  out  one  ‘Civilian  Riffé
 Training  News’.  I  have  got  the  first
 copy  of  that  News.  Then,  there  is  no
 further  issue.  I  de  not  know.  I  tried
 to  have  some  recent  copies  of  that
 from  our  library  but  the  library
 could  not  supply.  So,  I  think  it  is
 not  being  publishesd  at  present.
 About  the  Civilian  Rifle  Training
 Scheme,  Mr.  ¥.  B.  Chavan,  the  then
 Home  Minister  wrote!

 “The  two  aggressions  that  we  have
 experienced  during  the  last  5  years
 have  created  unawareness  among  us
 for  the  urgency  of  having  self-reliance
 in  every  respect.  In  an  emergency,
 mobilisation  of  men  and  material
 aagurmes  greatest  importance.”

 In  an  emergency,  the  second  line  of
 defence  should  always  be  ready.  Thare
 ig  need  to  train  civilians  for  this  pur-
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 pose.  This  will  stand  ready  to  defend
 the  countsy  as  a  second  line  af  केन

 im  an  emergency.  Then  he  says:

 “Inevitably,  our  success  in  this
 regard  depends  on  the  preparations
 tiade  for  such  an  eventuality  dur-
 ing  the  peace  time.....The  Civilian
 Rifle  Training  Scheme  has  been  con-
 ह......... ड  with  a  realistic  understanding
 of  our’  requirements  for  an  emergent
 situation.  I-am  sure  that  the  Goverm
 tent  of  India  as  well  as  the  Gov~
 ebtinnents  ef  various  States  would
 dt  their  best  to  make  the  scheme  a
 saccess,  The  people  in  their  turn,
 would  have  to  come  forward  enthu-
 siasticaliy  to  avail  themselves  of  the
 faciitties  offered  under  the  Scheme.”

 Therefore,  about  this  Scheme,  Gov~
 ernment  is  at  one  with  the  others,
 But  this  organisation  of  the  riffe  tra~
 ming  which  has  been  accepted  by  the
 Government  has  not  been  codified  so
 far.  So,  for  such  codification  I  have
 brought  up  this  piece  of  legislation
 for  the  acceptance  of  the  honourable

 Regardisg  the  Civil  Rifle  Traiming
 Scheme,  m  August  1963,  the  Minister
 of  Home  Affairs  forwarded  to  the
 State  Governments  a  revised  sche-
 me  for  intensifying  the  traimng  of
 etvilians  in  the  use  of  rifles.  It  was
 because  the  Rifle  Training  Scheme
 which  was  originally  introduced  in
 954  diq  not  make  the  desireq  head-
 way  due  to  various  reasons.  Govern-
 ment  has  admitted  about  the  need  for
 such  a  Bill  as  this  one.

 The  basic  objectives  of  the  Civil
 Rifle  Training  Scheme  are  as  follows:

 It  educates  the  youth  of  the  nation
 to  be  good  markesmen.  It  encour-
 ages  healthy  sport.  It  prepares  the
 citizens  for  self-defence.  It  imculcates
 in  them  a  sense  of  participnti»y  im
 the  country’s  defence.  Regarding  the
 Central  Civilian  Rifle  Training  Board,
 I  doubt  whether  that  Board  is  func-
 tioning  now  or  not,  I  want  to  know
 whether  its  composition  has  changed
 in  any  way,  If  not,  I  would  like  to
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 Usbe  8.  C  Samanta)
 know  the  names  of  the  Membury  of
 the  Bourd.  What  are  ite  functions?

 shoulg  be  some  checking  authority.

 I  have  also  provided  for  the  con-

 elements  of  ballistics  such  as  speed,
 range,  trajectory,  impact  and  utility  of
 common  rifles  and  the  12-bore:  gun

 On  the  whole,  my  object  is  very
 simple  Actually,  Government  should
 have  brought  forward  the  codification
 Bill  but  they  have  not  done  so

 Ag  you  would  recall,  the  resolution
 was  passed  in  2994  and  now  we  are
 at  the  end  of  972  and  yet  no  codifica-
 tion  has  been  done.

 Therefore,  I  propose  that  this  Bill
 should  be  taken  into  consideration
 and  passed

 MR  CHAIRMAN  Motion  moved
 “That  the  Bill  to  provide  for  com-

 pulsory  training  in  rifie-shoot-
 ing  to  all  able-bodied  citizens
 between  the  age  of  twenty  and
 thirty  years,  be  taken  into
 consideration”

 SHRI  B  K.  DASCHOWDHURY
 (Cooch-Behar)  I  beg  to  move

 “That  the  Bill  be  circulated  for
 ,  the  purpose  of  eliciting  opini-

 oh  theréon  by  the  3ist  March,
 1078”  rey)

 DECEMBER  i,  l972  Training  Bill  aga
 SHRI  SUBODE  HANSDA  (itidne-

 pone);  i  beg  to  mova;

 “That  the  Bill  to  provide  for  com-

 Ghar  Basumatari,  Shri  Jyotir-
 moy  Bosu  Shri  M  द.  Daga,
 Shri  Samar  Guha,  Shri  Shyam
 Sunder  Mohapatra,  Shri  §  M
 Siddayya,  Shri  Shankar  Dayal
 Singh,  Shri  Atal  Bihari  Vaj-
 payee,  and  Shri  Subvah
 Hansda  with  instructions  to
 report  by  the  last  day  of  the
 gecond  week  of  the  next
 session  ”(5)

 MR  CHAIRMAN  These  amend-
 ments  are  also  before  the  House  now

 Now,  Shr  Ajit  Kumar  saha

 SHRI  8  K  DASCHOWDHURY  I
 thought  I  would  be  speaking  first,  be-
 cause  the  first  amendment  is  in  my
 name  Moreover,  I  have  certain  other
 business  also  to  attend  to.

 MR  CHAIRMAN  The  hon  Member
 must  wait  for  his  chance  It  38  not
 the  rule  that  he  should  be  called  first
 The  tabling  of  an  amendment  does
 not  entitle  him  suo  motu  to  a  chance

 *SHRI  AJIT  KUMAR  SAHA  (Vish-
 nupur)  Shri  Samanta  has  introduc-
 ed  his  Bill  on  the  National  Rifle  Train-
 ing  Scheme  in  this  House  I  extend
 my  support  to  this  Bull  and  I  hope
 Government  wili  also  accept  the  same

 Sir,  77  the  objects  and  reasons  of  the
 Bill,  Shri  Samanta  has  referred  to  the
 Chinese  aggression  and  the  weekness-
 es  of  our  defence  preparedness  But
 we  know  that  apart  from  the  Chinese
 aggression  the  country

 hr
 subjected

 to  two  aggressions  by  ONG

 “eThe  Original  Speech  was  delivered  in  Bengal
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 in  ३966  बत  the  other  in  287l.  While
 these  gubsevent  aggressions  were  ig-
 Hered,  reference  has  been  confined
 oftly  to  the  Cttinese  aggreseion—I  do
 not  know  why?  I  feel  that  all  these
 aggteesions  should  fave  also  been
 mentioned,

 In  his  Bill  Shri  Samanta  has  sug-
 gested  that  rifle  training  should  be
 given  to  able  bodied  citizens  within
 the  age  limits  of  20  and  30  years.  I
 would  in  this  connection  suggest  that
 instead  of  the  proposed  provision,
 training  should  be  imparted  to  the
 youth  of  the  country,  the  villagers,  the
 working  class  850  others  from  the  age
 of  346  and  onwards.  At  present  some
 training  is  being  given  in  schools  and
 colleges  but  this  does  not  cOver  the
 vast  majority  of  the  able  bodied  youth
 in  the  country.  During  the  British
 regime,  we  had  seen,  that  the  jotdars,
 zamindars  ang  the  aristocracy  only
 enjoyed  the  privilege  of  owning
 licences  for  fire  arms  and  it  wag  they
 or  thelr  sons  who  had  the  benefits  of
 the  knowledge  of  the  use  of  fire  arms.
 The  same  situation  unfortunately  con-
 tinues  even  now.  The  poor  toiling
 class,  the  factory  workers  and  a  large
 section  of  the  youth  are  still  being

 denied  the  opportunity  of  getting  rifle
 training.

 Sir,  Shri  Samanta  has  also  suggest-
 ed  that  this  training  should  be  given
 at  District  and  at  sub-division  levels.
 I  would  go  a  step  further  and  suggest
 that  this  scheme  for  rifle  training
 shoulg  be  imparted  at  the  level  of  the
 panchayats.  80%  of  the  population  of
 India  live  in  the  villages  and  it  is
 necessary  that  the  villagers,  the  facto-
 ty  workers  ang  the  vast  majority  of
 the  tolling  class  should  be  brought
 within  the  compass  of  this  scheme  so
 that  all  these  men  are  able  to  contri-
 bute  their  mite  for  the  defence  of
 the  country.

 With  these  words  I  extend  my  sup
 port  to  this  Bill  and  hope  that  Gov-

 ernment  would  also  accept  it.
 SHRI  8B.  K.  DASCHOWDHURY

 (Geech-Behar):  I  must  express
 deep  appreciation  of  the  Motion  brought
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 forward  by  the  Mover  of  the  Bill  and
 when  I  do  so,  it  is  quite  clear  that  I
 extend  my  wholehearted  support  to
 ttits  BY.  Ag  a  matter  of  fact,  the
 idea  of  this  Bill,  as  explained  by  the
 hon,  Mover  and  the  hon.  member  who
 preceded  me,  is  nothing  new.  In  vsri-
 Oug  other  forms,  the  Government  of
 India  have  been  doing  such  things  30
 that  it  may  help  us  to  have  physical
 fitwess  ang  discipline  in  able-bodied
 pérgons  who  can  stand  and  defend  the
 country  at  all  times.  So  the  sdea  be
 hing  this  service  is  nothing  new.

 If  we  go  back  to  the  history  of  this,
 every  time  it  was  the  society  and  the
 people  who  came  forward  to  defend
 the  motherland  in  times  of  need.  In
 those  earlier  days,  all  the  people  came
 forward  and  fought  for  the  country  to
 save  its  integrity  and  sovereignty.

 Subsequently,  with  the  advent  of
 new  forms  of  civilisation  and  sophisti-
 cation,  with  the  advancement  of  science
 atid  technology  and  with  the  progress
 of  industrialisation,  society  had  to  be
 divided  into  @#everal  parts.  Because
 of  the  constraint  of  economic  develop-
 ment,  many  people  could  not  give  full-
 hearted  support  for  the  defence  of  the
 country  because  both  the  forceg  clash-
 ed  There  was  a  division  on  the  basis
 of  avocation,  skill,  their  knowledge  of
 technology  and  all  that.  Even  then,
 defence  of  the  motherland  was  a  uni-
 versal  idea  with  a  universal  force  he-
 hing  it.  It  was  agreed  that  unless  the
 people  of  a  particular  country  were
 in  a  position  to  defend  their  mother-
 land,  there  could  not  be  any  growth
 of  civilisation,  there  could  not  be  any
 idea  of  an  egalitarian  society.

 What  do  we  find  from  the  records
 of  the  Government?  This  idea  was
 mooted  several  times.  The  most  ex
 perienced  tnember  present  here  regard:
 ing  rifle  training,  Dr,  Karni  Singh,  can
 speek  abdut  it  much  better  than  I,  In
 396l,  there  was  an  Association--!I  do
 not  know  what  happened  since  then-~—
 iknow  as  the  Netional  Rifle  Associa-
 tion,  formed  by  Government,
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 ess  and
 public  service,  iy  to  impart  know-
 ledge  of  physical  culture  and  sports
 to  build  up  a  healthy  body,  steady
 mind  and  eyes,  goodness  and  self-con-
 fidence,  (8)  to  organise  or  reorganise
 the  military  academy,  (4)  to  popula-
 rise  knowledge  and  proper  use  of  fire-
 arms,  (5)  to  ‘popularise  the  use  of
 arms  30  &  proper  manner  for  the  pur-
 pose  of  self-defence  and  to  defend  the
 country  and  the  motherland;  (6)  to
 d  sseminate  the  knowledge  of  correct
 aming,  particularly  amongst  the  agri-
 cultural  people  and  the  rural  people,
 and  to  enable  them  to  protect  their
 cattle  and  properties  particularly  in
 the  border  areas,  and  also  from  wild
 animals,  (7)  to  establish  or  c0-ope-
 rate  m  the  establishment  of  rifle  ranges
 in  different  parts  of  the  country,  and
 lastly,  to  orgahise  shooting  competi-
 tions,  excursions,  and  to  give  a  new
 fillip  to  all  the  able-bodied  persons  in
 the  country  That  is  exactly  the
 spirit  behind  this  Bill  presented  by
 our  senior  friend,  Shr,  Samanta

 .  a’
 So,  what  I  say  is  that  the  Govern-

 ment  38  already  m  this  process,  it  has
 simply  to  make  76  more  legalised  and
 to  take  effective  measures,  but  not  in
 this  perfunctory  manner  Sometimes,
 श  378  the  National  Rifle  Association;
 sometimes  if  ig  a  civillan  rifles  com-
 mittee  or  some  thing  somewhere,  some-
 times  it  is  the  NCO,  sometumes,  it  ३5
 compulsory  training  for  these  young
 boys  up  to  a  certain  age,  and  they
 make  it  optional  thereafter  The  NCC
 traning,  which  was  m@de  compulsory
 in  all  the  educational  institutions  and
 the  colleges  at  the  university  level,

 DECEMBER  L  072

 fe
 help  of  the  country  whenever  it  ts
 ae@cessary,

 कलह:  to  the  United  States,  we
 will  find  that  in  the  regular  army,  the
 régular  air  force  and  the  navy,  almost

 terces  They  have  been  given  this
 training.  In  the  United  States,  alt
 persong  on  attaining  16  years  of  age
 ard  asked  to  take  a  certain  training
 and  they  must  serve  the  defence  forces
 whenever  it  i8  necessary

 So,  is  the  case  in  Soviet  Russia  In
 the  USSR,  conscription  is  in  force  for
 everyone  reaching  the  age  of  8  years,
 and  the  active  duty  period  of  three
 years  is  used  for  political  indoctrina-
 fion  as  well  as  military  trairing  for
 the  defence  of  the  country  On  days
 when  there  is  no  political  indoctrina-
 tion,  they  have  to  See  or  prepare  some~
 thing  for  the  self-defence  of  the  cOun-
 try.

 In  Soviet  Russia,  I  quote  “Conseripts
 remaim  in  progressively  less  active
 reserve  components  for  about  38
 years.”  In  some  couhtries,  it  ts  three
 ang  a  half  years,  in  sorne  countries  it
 lg  five  years.  In  Soviet  Russia  it  is
 l5  years,

 In  France,  ths  sort  of  ayihery
 force  was  there  even  from  the  time  of
 Louis  XIV  All  these  maritime  per-
 sons  well  experts,  were  taken  in  the
 naval  forces  In  those  days,  the  ply-
 ing  of  naval  ships  was  regarded  as  the
 best  type  of  weayon  for  tactical  rea-
 sons.  Now,  the  thing  has  been  chang-
 ed,  with  the  mtroduction  of  dew
 methodology  and  selenite  develop
 ment  of  new  weaponry.  Tiere  is  alee
 a  gimuler  provisim  thet.  ablebodied.
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 persons  mus  have  a  sort  of  military
 ing  Hike  this,  rifle  training  tpr

 the  deténce  of  the  country.  The  only
 exception  is,  is  has  got  spe-
 cial  reasons  not  to  go  for  training,
 they  must  appear  before  the  con-
 trolling  board  and  on  heating  fram
 the  board  they  may  be  given  exemp-
 tion,

 In  Great  Britain,  the  same  thing  is
 there,

 MR.  CHAIRMAN:  Please  conclude.

 SHRI  B,  K.  DASCHOWDHURY:  ४
 am  concluding.  The  period  of  con
 scription  has  been  changed  to  cartain
 exceptions  known  as  mixed-conscrip-
 tion,  that  is,  for  some  persons  they
 must  go  for  compulsory  training,  and
 after  attaamment  of  this  training  they
 must  remain  in  training  for  at  least
 three  and  a  half  years.

 There  is  also  the  age  limit,  3.6.  8
 years.  Samanta  Ji  wants  it  betwen
 20  and  30  years.  Govt.  may  consider
 whether  it  should  come  down  to  78
 years  or  go  up  to  40  years  or  45  years
 for  able  bodie  persons.  In  all  these
 countries  we  find  that  there  was  this
 training.  In  view  of  the  policy  so
 long  pursued  I  would  say  in  a  per-
 functory  manner  that  the  Govt.  should
 come  forward  to  place  before  this
 august  House  either  a  new  Bill  or  the
 Govt.  should  accept  this  bill.  This
 will  give  really  very  disciplined  per-
 sons  who  will  always  be  at  service
 to  work  for  the  country  whenever
 the  country  needs  their  services.
 With  these  words  I  hope  the  entire
 House  and  the  Govt.  will  agree  to
 accept  this  bill,  if  not  let  the  Govt.
 come  forward  to  have  a  new  bill  of
 thair  own  incorporating  all  this.  Fail-
 ing  that  my  amendment  is,  if  the
 Govt.  is  not  in  a  position  to  consider
 it  at  the  moment,  Jet  the  Bill  be  cir-
 culated  for  eliciting  opinion  thereon,
 at  itast.let  the  Govt.  consider  what
 ave,  the  views  of  the  people  with  re-
 gatd  to  thig.  With  these  words  I
 thenk  you.
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 BARN  SINGH.
 (Bikaner):  I
 to  state  that

 h
 er

 beeh  very  cldsely  associated
 the  rifie  shooting  movement  in

 the  by  for  the  20  years  and
 ape  ving  very  ardent

 supporter  of  maze  rifle  training
 scheme  for  the  country,  I  am  sorry
 I  Have  had  doring  the  last  few  years
 to  do  a  little  bit  of  rethinking.  Al-
 though  my  elder  colleague  Mr.  Sa-
 manta  hag  introduced  a  bill  like  this
 now,  I  thitik  ten  years  ago  it  would
 have  had  the  full  support  of  this
 House,  but  many  of  us  today
 who  have  been  very  actively  asso-
 ciated  with  the  shooting  movement
 have  begun  to  doubt  whether  in  the
 present  context  of  lawlessness
 throughout  the  world,  it  is  correct
 that  there  should  be  a  riffe  training
 art  in  the  hands  of  people  at  large  in
 the  country  who  can  misuse  that
 know]edge.  In  fact  it  wag  only  the
 other  day,  after  having  served  for  se-
 veral  years  on  the  civilian  rifle  train-
 ing  comrnittee,  I  was  asked  to  serve
 on  that  committee  again  and  I  wrote
 to  the  Government  to  say  that  at  this
 particular  stage  I  was  opposed  to  this
 type  of  training  and  therefore  I  would
 not  like  to  serve  on  this  committee,

 The  main  reason  for  this  was  that
 twenty  years  ago  there  was  a  tre-
 mendous  spirit  of  nationaliam  in  this
 country  and  we  were  convineed  about
 one  thing,  that  whoever  had  the  abi-
 lity  to  use  the  firearm  will  use  it  for
 the  sake  of  defending  his  country  or
 society.  But  there  are  mischievous
 elements  in  this  country  today  that
 are  coming  to  the  fore;  it  is  not  only
 in  India  but  all  over  the  world  and
 people  are  beginning  to  take  a  second
 look  whether  in  this  context  mass
 rifle  training  in  the  the  hands  of  each
 and  everybody  is  the  correct  thing.  I
 would  only  like  to  draw  your  atten-
 tion  to  same  of  these  strikes,  lock-
 outs,  .shoot-outs,  hyackings,  etc.  that
 are  taking  place  all  over  the  world
 and  consider  whether  millions  of  peo-
 ple,  instead  of  throwing  stones  were
 to  use  rifles  and  use  them  effective-
 ly,  what  would  be  the  situation  of
 of  any  organised  government.



 in  the  hill  areas  or  other  parts  of
 India  which  are  dacoit-infested,
 which  are  prone  to  lawlessness,  where
 a  citizen  at  large  must  know  how  to
 defend  himself.  But,  for  the  aver-
 age  Jayman,  I  should

 rifle  clubs  in  the  country  which  are
 very  liberally  given.  Practically  any
 ten  citizens  can  get  together  and  start
 a  rifle  club  But  here  again  there
 should  be  certain  controls  imposed

 ‘Today  once  a  rifle  club  is  registered
 either  through  the  National  Rifle  As-
 sociation  or  directly,  thousands  of
 cartridges  and  any  amount  of  rifles
 are  available  for  rifle  training.  “Any
 ten  citizens”  38  a  very  broad  term
 There  should  be  some  selective  stipu-
 lation  whereby  Government  must  be
 in  a  position  to  control  and  see  whe-
 ther  those  ten  citizens  are  really
 worthy  of  bearing  arms  and  utilising
 it  in  the  service  of  society.  To  give
 training  to  anybody  in  firearms,  with
 its  natural  destructive  power,  in  my
 opinion  is  not  correct  in  the  present
 atmosphere  and  climate  It  is  06६
 cause  of  this  that  I  am  not  prepared
 to  support  a  Bill  wide  as  this.  Maybe
 five  years  from  now,  when  things
 are  established  and  the  youths  would
 have  developed  once  more  a  spirit  of
 staunch  nationalism  and  we  are  con-
 vinced  that  the  riflés  will  point  only
 in  one  direction,  ie.  againet  the
 enemy  of  the  country  or  the  enemy
 of  society,  then  the  me  will  come
 for  mass  training,

 Let  ug  not  forget  that  if  we  have
 Tans  civilian  rifle  tr  ,  the  par
 tional  exchequer  is  going  to  subsidise
 the  training.  If  the  Government  is!
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 छह  कफ  foot  a  part  of  the  bill  for
 such  training,  I  feel  Government  must
 have  some  controls  over  the  type  of
 citizens  who  are  given  thig  training.
 Kennedy  killing  sparked  off  a  re-
 thinking  in  the  United  States  and  I
 believe  even  America,  which  was
 most  liberal  with  firearms,  atarted
 curbing  the  possession  of  fire-arms.
 Imagine  thousands  of  people  travel-
 ling  in  your  airlines  who  will  prob-
 ably  be  far  more  effective  in  hijack-
 ing.  And,  what  about  your  political
 leaders  standing  on  public  platform
 and  who  are  ready  for  arson,  looting
 and  killing?  Therefore,  the  present
 climate  in  thig  country  38  not  certain-
 ly  suitable  or  correct  for  this  type
 of  mass  training.

 We  may  take  a  look  at  Switzer-
 land.  It  is  a  very  small  country  with
 no  standing  army.  Everybody  is  um-
 parted  rfie  training.  Everybody  38
 given  a  rifle  and  that  is  kept  with
 him  al]  the  year  round  The  main
 reason  is,  whenever  Switzerland  is  in
 danger,  every  citizen  there  would  be-
 come  the  army  of  the  country.  This
 is  not  the  case  in  India,  We  have  a
 very  large  standing  army  to  defend
 our  country  We  have  the  Home
 Guards,  the  NCC,  the  Territorial
 Army,  the  armed  constabularieg  and
 various  police  personnel  and  I  do  not
 think  India  really  needs  a  second
 line  of  defence  to  protect  our  country
 We  are  very  well  protected  and  our
 armed  forces  are  very  well  equip-
 ped  I  do  not  think  at  this  stage
 mass  riffe  training  is  going  to  give  us
 any  greater  sense  of  security.  As
 far  as  I  can  see,  it  may  create  a  sense
 of  insecurity  Therefore,  if  the  hon.
 mover  were  to  bring  a  Bill  with  h-
 mited  training  facilities,  I  would  be
 very  happy  to  support  him.

 Tn  a  country  hke  India  which  has
 started  a  sort  of  drive  to  protest  its
 wild  life;  putting  an  uniimmted  amount
 of  arms  and  ammuyiition  in  the  hends
 of  unscrupulous  shskaris  in  my  opi-
 nion  will  destroy  whstever  is  left  of

 of  the  right  people  4  what  we  te-
 quire  now.
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 the  cost  of  the  country  and  then  uti-
 lize  that  ability  that  he  has  gained
 against  the  society  and  against  the
 good  of  the  nation.

 शी  शरण  पांडे  (गाजीपुर)  :  सभापति
 जी,  सदन  के  सामने  जो  बिल  शाया  हैं  उसका
 में  समर्थन  करता  हूं  ।  इसलिए  कि  यह  सभी
 को  मालूम  है  कि  झंप्रेजों  iss7&  विद्रोह
 के  बाद  हमारे  देश  की  जनता  की  डिसमल
 किया  अभी  माननीय  सदस्य  डा०  कर्मी

 सिंह  बोल  रहे  थे  कि  इसका  मिसयूज  हो  सकता
 है  भौर  भ्रमर  झा र्म्स  की  ट्रेनिंग  देनी  है  तो
 लिमिटेड  एरियाज  में,  खास  तोर  से  डकैती
 बाले  शौर  दूसरे  एरियाज़  में  देनी  चाहिए।
 में  समझता  हूं  कि  जिस  क्षेत्र  में  खास  तौर  से
 डकैतों  को  जोर  है  वहां  भ्रमर  बंदूकें  दे  तो  हर
 अर  में  इसका  इस्तेमाल  होगा  ।  इसलिए  यह
 लाजिक  we  मेरी  समझ  में  आई  नहीं  ।

 दूसरी  तरफ  हमारे  देश  में  परम्परा  रही  है
 कि  प्रिविलेज्ड  क्लास  को  ही  झाम्ब  मिलते

 'रहे  है जिनके  पास  धन  कौर  सम्पत्ति  होती
 है  ।  (व्यवधान)..इस  देश  में  राजाओं,
 जमीदारों  और  पूछ  जी पतियों  को  बन्दूक  दी
 गई  हैं  कौर  उन्होंने  हमेश।  खून  कौर  हत्या यें
 की  है  हमारे  सामने  विहार  की  मिसाल  है
 जहां  पर  एक  आदमी  की  हत्या  कर  दी  गयी  t

 यहां  पर  ऐसे  लोगों  को  झाम्ब  दिए  गए  है  थो
 कि  हमेशा  के  पेशेवर  केत  हैं।  उत्तर  प्रदेश
 सें  एसी  मिसाल  है  जहां  नेताओं  की  कृपा  से

 अवसादी  को,  हिस्त्रीशीदरीं  को  प्लम्स  बचिए

 जद  हैं जोकि  रात  दिन  खून  करते  हैं।  कारण  महू
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 है  कि  शासन  नष्ट  है  कौर  इसमें  जे,  भी  जैसा

 श्व  करता  हैं  उसको  बन्दूक  मिल  जाती  है  ।
 सारे  mercer  लोस  राजफल,  टामी गन,
 बेग वन  और  रिवाल्वर  प्राप्त  करते  है  शौर

 इसीलिए यह  बादे  होती  हैं  t

 इसलिए  ज॑  रत  इस  बात  की  है  कि  जनता
 पर  लोगों  का  विश्वास  करना  चाहिए  |
 हमारे  देश  में  ऐसे  अवसर  भाते  है  क्‍योंकि
 हमारा  देश  चारों  तरफ  दुश्मनों  से  घिरा
 हवा  है,  कभी  कभी  चीन  की  कौर  कभी
 पाकिस्तान  की  कौर  कभी  दूसरे  देशों  की  श्रांत
 इस  पर  लगी  रहती  है।  इसलिए
 झावश्यकता  इस  बात  की  है  कि  हमारे
 देश  की  जनता  को  ट्रेन्ड  किया  जाये  कौर
 विश्वास  किया  जाये  कि  उनका

 मिसयूज,  बुरा  इस्तेमाल  नहीं  होगा  ।
 यदि  कई  किसी  चौक  का  मिसयूज़  करना  ही
 जाहे  तो  उसको  रोका  नहीं  जा  सकता।
 फिर  भी  हमें  अपनी  जनता  पर  विश्वास
 करना  जाहिए  ।  में  समझता  हूँ  ह!  इसका
 समय  भा  गया  है  |  में  नहीं  समझता  पांच
 1... द  में  कौन  सा  नया  परिवर्तन  करा  जायेगा
 जिसके  कारण  राज  इस  पर  विचार  न  किया
 जाये  इसलिए  इन्तज़ार  करने  की  कोई
 आवश्यकता  नही  है  are  इस  देश  में  मेरे
 विचार  में  तमाम  लोगों  को  राइफल  ट्रेनिंग
 देने  की  झ्रावश्यकता  है  t  बहू  आवश्यकता  इस
 लिए  है  कि  देश  में  जो  हमारे  नौजवान  है  उनमें

 झनुशासत  की  भावना  पैदा  की  जाये,  उसमें  देश
 के  लिए  लड़ते  की  आस्था  पैदा  की  जाये  t
 राज  हमारे  देश  के  तौ जबानों  में  बिखरी  है,
 पस्तहिम्मती  है  कौर  भागे  दिन  इन  बन्दूकों
 का  इस्तेमाल  गलत  तरीके  से  होता  है  ।  मेरी

 याहू  इच्छा  है  कि  मन्त्री  जी  इस  को  स्वीकार
 करें  -  एक  विधेयक  को  तो  उन्होने  भ्र स्वीकार
 कर  दिया  एक  झूठा  बहाना  बनाकर  कि  पहले
 जनता  से  पूछा  जाये।  अनेक  वार  हम  देखते

 है  कि  सड़कों  के  माम  बदले  जाते  हैं  तो  उस  समय

 किससे  पूछा  जाता है
 ?  इस  तरह से  शहरों



 की  अभियान  ट्रेनिंग  की  व्यवस्था  की  जा  सके  L

 बहानेधाणी  से  इसमें  कोई  फायदा
 न

 होगा।

 वहीं  बोग  ह  करते  हैं  जोकि  शक्तिशाली

 होते.  हैं  ।  झपती  गोंद  हरकतों  के  लिए  वे.

 बन्दूकों  का  इस्तेमाल  करते  हैं  ।  लेकिन
 जनता  को  कम  से  कम  अपनी  सुरक्षा  करने के
 लिए  इसकी  भावश्यकता  हैं  a  हमारे  देश
 के  नौजवानों  को  ट्रेन्ड  किया  जाये  ताकि  देश
 पर  किसी  भी  संकट  के  समय  वे  उसके  विविध
 खड़े  हो  सकें  -  इसी  के  साथ  में  इस  बिल  का
 समान  करता  हूँ  ।

 SHRI  SUBODH  HANSDA  (Midna-
 pore):  My.-CHairman;  Sir,  "I  support
 the  Bill.  When  Dr.  Karni  Singh  was
 speaking  on  the  Bill,  perhaps.  he  had
 in  his  mind  what  has  been  happen-
 ing  in  the  last’:  three’  years  in  the
 eastern  region’.of  the  sountry..  That
 is  probably  why.  he  is.  oppossing
 the  Bin.  But’  we  read  history,  we
 learn  from  history:  and.  that  teaches
 us  how  to  live  in  future.

 As'the  mover  of  the.  Bill  rightly
 pointed  out,  in  1962,  we  had  a  very
 bad  ‘experience.  of  Chinese  aggression
 because,  at.-that  time,  we.  were.  not
 fully  prepared  Today,  surely,  our
 defence  ‘are  very  strong.”  In.  १97
 war  with  Pakistan  we  practically  had
 the  greatest  chance.  and  we  won  the
 war.  And  today  Bangladesh  is  free,

 |  The  Bangladesh  movement  was
 there
 wanted  independence.  But,  it  -toek
 a  jong  time  to:  get  independence.  It
 is  because’  the  youth  of’  ‘Bangladésh

 ‘were’  not  prepared  at:  that  time  and
 they  were  to  fight.for.  their.  indepen-

 The  point  today”:
 of  ‘something  .that.’  tim

 The  ‘people  of  Bangladesh

 7
 rl

 The  Government

 -
 *  the  past,  because  of  ‘that  ‘reapae,  eave  ~  4

 ‘pate:  eae  or:  sents thet  the:  Gevern-

 tec,  crate  trom  wildlife.  है"... उ  agric.
 culturists:.are.  not  ‘trained  in.  .shoot«-
 ing:  ‘Therefore,  the  Government.  has:
 tolepnoint  shikaris  to’.  protect:..crope..
 form  :  wild  animals.

 That  is  not  only  the  thing,  We  have
 got  a  vast  border.  Surely,  our  de-
 fence  forces  are  very  sttong  and  they
 can  protect  our  country’  from  foreign
 aggression.  But.  at*.-the  -  same.
 time,  we  have  our  own  duty.  It  is
 our  moral  duty  to  fight  for  our  coun-.
 try:  On  our  borders,  thé  neigifboure
 are  highly  advanced.  They  are  not
 friendly  to  us.  The  relations  with
 China  are  not  very  good.  Maybe,
 any  day,  they  can  attack  us.  What
 will  we  do?  It.  is  true  we  have  also
 the  second-line  of  defence  But
 still,  I  believe,  the  youth  of  the  cotn-.
 try  must  be  trained  in:  rifle.  shooting.

 Now,  ‘Dr.  Karni  Singh  said  that
 there  is.ample  scope  for.  giving.  rifle
 training.  It  may  be  so,  But  I  feel
 this  is  nothing  but  a  sport.  Where
 is.the  chance  for  the  cemmon  man
 to  get  the  facility  for  rifle.  training?
 These  facilities  are  limited  only:  to
 big  cities  where  there.  dre  ‘rifle  clubs
 or.  rifle  associations..  The  training  is
 so  costly  that  it  is  not  possibld  for
 the  common  man‘to  go  to  a:riffé  club
 and.  have  training  there

 Then,  before  this  training.  is  made
 pulsory,  the  rifle  shooting  ranges

 oud  be  provided  everywhere,  if  it.
 is  possible,  We  have’  got  ‘tHe  police.

 stations;  we  have  the  ‘national:  cadet.

 rifle  shooting  rangés
 |

 in
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 byge  4  Jt  not  only  in-
 volves  a  huge  expenditure  but  it
 also  comteerns  the  youth  of  the
 country,

 I  feel  that  this  Bill  should  be  con-
 sidered  very  carefully.  Therefore,  I
 bave  moved  an  amendment  that
 this  Bill  be  referred  to  a  Select  Com-
 mittee.  The  names  are  mentioned
 mm  omy  amendment.  I  hope,  my
 amendment  will  be  accepted.

 “SHRI  J.  MATHA  GOWDER
 (Nilgiris):  Mr.  Chairman,  Sir,  Shri
 Samantha  has  done  a  signal  service
 to  the  country  by  bringing  forward
 the  National  Rifle  Training  Scheme
 Bil,  which  envisages  compulsory  rifle
 training  for  the  people  of  the  count-
 ry  withm  the  age-group  of  20  to  30
 In  the  Statement  of  Objects  and
 Reasons  Shri  Samantha  has  clearly
 stated  that  with  a  view  to  strengthen-
 ing  and  invigorating  our  second  line
 of  defenec,  it  38  necessary  that  every
 able-bodied  male  citizen  of  our  coun-
 try  is  taught  the  basic  fundamentals
 of  handling  a  firearm,  I  am_  sure
 that  this  alone  can  be  the  plausible
 reason  for  all  of  us  to  extend  our
 suppert  to  this  Bill,  I  whole-hear-
 tedly  extend  my  willing  support  to
 this  Bill.  I  hope  that  the  Govern-
 ment  will  also  accept  the  spirit  be-
 hind  the  Bill,

 Sir,  durmg  the  time  of  Chinese
 aggression  in  1962,  the  people  living
 in  the  border  areas  were  helpleas  be-
 cause  they  had  no  training  in  hand.
 ling  the  rifles.  We  cannot  forget  the
 humiliation  we  suffered  then  in  the
 hemds  of  the  Chinese  Army.  In  this
 connectian,  a  reference  was

 ६  * the  Fille  Clubs  in  the  country  by  my
 Dr.  Karni  Singh.  °7  have

 a
 knowledge  of  &.......ब

 बा  व  पक
 ९  टन  Bs)  *  pre

 ookvin  of  rich  pedble.  Mo  oftinety

 rage
 van  bope  to

 ae
 rifle  training
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 The  hon.  Minister  may  refer  to  the

 existence  of  National  Cadet  Corps
 and  the  rifle  training  given  there.
 You  must  be  aware  of  the  fact  that
 the  N.C.C.  provides  some  people  at
 the  officer  level  for  the  Army.  Then,
 he  may  also  refer  to  the  National
 Discipline  Scheme.  In  this  House,
 many  hon.  Members  had  referred  to
 the  pitiable  plight  of  the  600  Instruc-
 tors  under  this  Scheme,  whose  fatc
 had  been  hanging  in  the  air  as  a  re-
 sult  of  giving  up  this  Scheme.  Then
 comes  the  Civil  Defence  under  which
 rifle  training  is  not  given.  Under  the
 Civil  Defence  in  all  corners  of  the
 city  trenches  are  dug  on  account  of
 the  imaginary  fear  of  air-raids  and
 traning  in  first-aid  is  given  so  that
 the  mjured  in  a  war  can  be  given
 first-aid  treatment.  The  Civil  De-
 fence  does  not  make  the  people  fit  for
 stuf  resistance  in  a  war.

 Here,  I  am  again  to  refer  to  the
 Chinese  Aggression  in  1962  during
 which  the  Chinese  Army  came  upto
 the  Foot-hills  of  Assam  without  any
 sort  of  resistance  from  the  local  peaple
 and  Tezpur  had  to  be  evacuated  over~
 night  for  fear  of  Chinese  occupation,
 The  people  could  not  organise  any
 resistance  to  the  Chinese  unhindred
 march,  It  was  not  as  if  they  lacked
 in  ardour  or  m  enthusiasm  for  de-
 fending  the  honour  of  the  country.
 But  they  had  no  training  in  rifle  hand-
 ling  and  they  had  to  remain  as  silent
 spectators  of  the  Chmese  march.  This
 emphasises  the  nece.sity  for  training
 the  people  in  शाह  Landhng.

 Thousands  of  efucated  youth  are
 on  the  live  registers  of  Employment
 Exchanges.  The  Government  have
 expressed  their  inability  to  give  any
 unemployment  allowance  to  them  on
 account  of  paucity  of  funds.  The,
 ean  be  given  rifle  training  and  they
 can  be  given  some  stipend  during  the
 course  of  training.  Thig  will  in  a  way
 mitigate  the  rigours  of  unemployment
 and  at  the  seme  time  they  can  all
 become  usetul  citizens  in  times  of
 emergency.  This  will  also  3478  them
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 ‘Allip  cident  like  hijacking.
 argument  is  untinable.  -because  the
 hijacking  ‘is  not.a  common  feature.
 Just:  because  the.  soldiers  in  the  Army
 are  ‘trained  in  shooting,  they  do  not
 begin.  to,  shoot  everything  .they  come
 across.  The  .  stray.  incidents  like
 hijacking  ‘should  not  be  blown  out  of
 proportion.  In  any..case,  that  should.
 not  be  a  reagon  for  discouraging  mass.
 vifle  training  88  envisaged  in  this  Bill.

 Even  after  25  years  of  Independence,
 the  rural  .¢
 at  the

 le  even’  now  trembie
 They  shiver

 in  fright  by  the  touch  of  a  rifle.
 Since.  the  Government  are  not  able
 to  give  them  all  the  protection  nece
 8879  to  face  the  hazards  of  life,  it  is
 necessary’  that  they  ghould  be  given
 gifle  training  en  mass.  Rifle  train-
 ing  to  the  vast  numbers  of  people

 a  rifle

 >  diving  in  rural  areas  will  make  them
 the  sentinels  of  our  democracy  and
 of.  our  freedom

 Shri.  Samantha  has.  been  bringing
 before  this  House  many.  such  useful
 and  constructive.  legislative  proposals,
 inspite  of  hiy  advancing  age.  I  re-
 quest  ‘that.  the.  Government.  should
 either  accept.”  this  Bill  as  it  is  or.
 bring  ‘a  comprehensive...  bill,  of  their
 ‘own  envisaging:  mass  rifie-training.
 for  the  people  of.  qur.  country  so:  that

 in  times  of-emergency.  6

 fg  get  सो  द्रेनिग वहीं.  ले  सकते  हैं।
 ae  लेकिन  कबाल  हू  नहीं  है।  सवाल  है  देश

 they  become  a  second  line  of  defence

 तथा  घं तु शासन बंदा  करने  को,  नई  सेना

 खड़ी  कर  के  हमें  ट्रेनिंग  देनी  चाहिये।  आजकल -
 लोगों  में  एक  भात्महीनंता  की  भावना  भरा

 गई  है  ।  में  समझता  हू,  कि  यह  रेलिंग  इस a
 लिए  जरूरी  है  कि  लोगों  में  एक  नया  बले,
 एक  तथा  जोश  कौर  एक  नया  भनुशांसन  पैदा

 हो।

 राज  भी  हम  सुनते  हैं  कि  गांवों  सें हरिजनों
 पर  भ्रत्याबार  होते हैं,  हरिजनों  पर  जो  हमले
 वहां  होते  हैं  उन  का  मुकाबला  वह  लोग  नहीं
 कर  सकते  हैं  क्योंकि  उन  को  राइफल  चलाने
 का  ज्ञान  नहीं  है  ।  राज  शांतिपूर्ण  हरिजनों
 पर  अत्याचार होते  हैं।  मैं  तो  यहां  तक
 हू,  कि  पुरुषों  को  ही  नहीं  महि लाशों  को  भी

 यह  ट्रेनी  मिलनी  चाहिए  ।  2

 राज  हम  7400  करोड़  रुपये  अपने

 डिफेन्स पर  खर्च  करते  हैं।  इसके  बजाय  प्रखर
 देश  का  बच्चा  बच्चा  थानेदार  ध्रादमी  बन  जाये
 और  राइफल  की  ट्रेनिंग  लिये हुए  हो  तो  मैं:
 समझता  हू  कि  इतना  पैसा  देश  के  विकास  के
 काम  में  खर्च  हो  सकता  है  ।  लेकिन  हम  हें
 कभी  भी  इंस  बात  को  नहीं  सोदा।  पहले
 जो  इस  देश  के  बढ़े  बड़े  लोग  थे  उन्होंने  अपनी  -  -

 राइफलें  ले  शी  उन्होंने  उस:  की  द्रेकिग  लें  ली

 aster:
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 हैं  उन  मे  एक  इस्फीरिशारिटी  काम्प्लेक्स

 प्रा  चुका  है,  शेदूयूल्ट  कास्ट  बौर  बेसयूस्ड
 ट्राइब्ज  के  लोग  पा  समझने  लगे  हैं  कि राइफल

 कौर  सन्दूक  उन  के  बस  की  बात  नहीं  है  ।
 लेकिन  यह  आत्म-रक्षा  का  सवाल  है,  यह  देश
 की  रक्षा  का  सवाल  है  |  कसी  से  बच्चा
 पनपता  है,  कठिनाइयों  में  इनसान  भेदा  होता
 है  ।  जब  बाप  ज़िंदगी  की  नई  हालत  में
 ढासेगे  तब  विभाग  बदलेगा  ।  इस  लिये  देश

 के  लोगो  को  यह  द्वेषी  देनी  होगी  ।  एक  गया
 जोश  उन  के  दिमाग  में  आयेगा,  नही  तो  लोगों
 में  एक  मुर्दापन  भा  रहा  है  |

 इस  लिये  राइफल  ट्रेनिंग  कम्पलसरी

 होनी  चाहिये  t  पुरूषों  मे  ही  नहीं,  महिला भो
 में  भी  होती  चाहिए  कौर  देश  के  बच्चे  बच्चे

 *को  इस  की  जानकारी  होती  चाहिए  t

 शी  भरत  सिह  चौहान  (धार)
 सभापति  महोदय,  मे  इस  बिल  का  पूर्ण  रूप
 में  समर्थन  करने  के  लिये  डा  हा  हु  ।
 इस  बिल  का  समर्थन  करते  समय  मुझे  वह
 दिन  याद  जाता  है  जब  भारत  गुलाम  था  ।
 तब  ब्रा र्म्स  एक्ट  इस  देश  में  बना  हुआ  था

 यह  कितनी  लज्जा  की  बात  है  कि  वह  राज
 भी  बना  हुआ  है  1  अभी  तक  भारत  ने  उस

 एक्ट  को  खत्म  नही  किया  है।  में  समझता हू,
 कि  आज  नहीं  बल्कि  भ्राजादी  सिलने  के  तुरन्त
 बाद  प्रतिवाद  रूप  से  ट्रेनिंग  देने  का  प्रबन्ध

 हो  जाना  चाहिए  था।  ऐसा  प्यार  किया  जाता
 तो  कौम  भें  जागृति  पैदा  होती  कौर  हम  कौम
 को  बलशाली  बता  सकते  थे,  उस  में  प्राइम-
 विश्वास  पैदा  कर  सकते  थे।  यह  जो  राष्ट्रीय

 माग  थी,  यह  हमारी  डिफेंस  के  लिए  भी  बहुत
 जारी  थी  ।  इसकी  पूति  होती  चाहिये  ।
 लेकिन  ऐसा  नही  हुआ  ।  राज  पच्चीस  साल

 के  बाद  ....$  बिल  यहां  पर  भामा  हैं।  में

 | 1... क  ते  इसका  समर्थन  करता  हू  ौर  निवेदन

 करता हू,  कि  सरकार इस  पर  गम्भीरता से
 सिधार अरि करे

 A  a  age  सी  राष्ट्रीय  प्ावश्मकतायें

 है  जिन  को  औसत'  ने  पुरा  नहीं  किया  है  ।
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 लेकिन  द...  जो  चीज़  है  यह  बहुत  जरूरी  है  ।

 हमने  पिछले  क्त  मे  यह  भ्रभुभव  किया  है  कि
 जब  कभी  हमको  दुश्मन  का  मुकाबला  करना
 पड़ता  है  हमने  भ्र पने  मापकों  भ्र सहाय  अनुभव
 किया है  जब  कभी  हम  पर  भ्रमण  होता
 रहा  है  तब  हम  इस  पर  विचार  करते रहे  हैं  t
 टीम  का  जब  हमला  हुआ  था  तब  हमको
 इसकी  आवश्यकता  नजर  आई  ।  में  समझता

 है  कि  भारत  के  हर  शहर  कौर  याद  में  इसकी
 ट्रेंडी  की  स्कीम  बनाई  जाए  चीनी  हमले
 के  वक्‍त  ऐसा  हुआ  भा  ।  तव  दलपति  पोर
 उपदलपति  के  नाम  से  लोग  सामने  प्राण  थे

 भर  हर  प्रान्त  मे  ऐसा  हुआ  था  मध्य  प्रदेश
 में  मेहक जी  के  झा हवान  पर  पांच  लाख  झ

 शिक्षित  युवकों  को  तैयार  करने की  स्कीम  थी।

 इसी  तरह  से  दूसरे  प्रान्तों मे  भी  इसकी  प्रा वश्य-
 कांता  को  अनुभव  किया  गया  था  और  इसको

 चालू  किया  गया  है  1

 इस  वक्त  एप०  सी०  सी०  टेरिटोरियल
 झ्रार्मी  तथा  क्लास  हमारे  देश  मे  है  ।  हमारे
 कर्मी  सिह  जी  ने  कहा  है  कि  बहुत  जगहो  पर

 ट्रेनिंग  का  प्रबन्ध  है  ।  लेकिन  मैं  समझता  हू
 कि  सम्पूर्ण  देश  में  जो  प्ननिवार्य  ट्रेनिंग  हनी
 चाहिये,  चहु  नही  हो  पा  रही  है  कौर  यह  जो
 हमारी  झ्रावश्यकता  है  इसकी  पूर्ति  नहीं  हो
 पा  रही  है  ।  इस  भ्रावश्यकता  की  पूर्ति  करने
 के  लिए  यह  बिल  पाया  है  t  जो  प्रति  भाग
 राइफल  ट्रेनिंग  क्लब्स  अली  हुई  है  या  दूसरी
 संस्थायें  हैं  उनसे  जो  उद्देश्य  है  उसकी  पूति
 मही  हो  रही  है  ।  यह  देश  की  मांग  है  ।  मुझे
 बड़ा  ताज्जुब हुआ  कि  डा०  कर्मी  सिह  ने  भय
 दिखाया  है  जो  इस  वक्‍त  देश  मे  फैला  हुआ  हैं  t
 लेकिन  जो  इस  बिल  का  उद्देश्य  है  उसको
 मापकों  देखना  चाहिये  ।  बैसे  तो  एक्सप्लोसिव
 एक्ट  बना  ढ्ुभां  है  ।  गया  उस  एक्ट  के  विऋद्ध

 जाकर,  उसका  उल्लंघन  करको  डाइनामाइट
 का  उपयोग  अ्रशासकीस  कामों  में  न्हीं  किया
 जाता  है  ?  इस  कारण  से  हंसने  उस  एक्ट  को
 समाप्त  सही  कर  दिवा  है  ।  इंस  विल  की  जो
 स्पिरिट  हैं  उसको  आपको  केलवा.  चाहूंगी
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 गी  भरते  लिहद  सहित]

 बहू  ठीक  है  यो  नहीं  इसको  ऑ्रपकों  दांवना

 ग

 और  थू  खना  भागेंगे  कि  इस  प्रकार
 की  ट्रेनिंग  को  आवश्यकता  हैं  या  नहों  है  ।
 क्या  भाप  नहीं  चाहते  हैं  कि  हमारे  बच्चे
 शिक्षित  हों  ताकि  एक  सैकिण्ड  लाइन  साफ
 डिफेंस  जो  हम  बनाता  चाहते  है  वह  सकट  की
 घड़ी  में  हमको  तैयार  मिले  और  हमें  किसी
 बात  की  दिक्कत  नई  ।  हमे  प्रग्नेज़ो  के  जमाने
 मै,  गुलामी  के  दिनो  में  भी  सोचा  करते  थे
 इस  तरह  की  चीज़ो  के  बारे  में  -  लेकिन  तब
 बडा  मुश्किल  होता  था  ।  हम  कोशिश  करते  से
 कि  लोगी  में  आत्मविश्वास  की,  आत्मबल  की
 भावना  पैदा  हो,  जोश  पैदा  हो,  शौक  पैदा

 हो  और  उसके  लिए  हमने  वादे  प्राण  हूँथिंग,
 आखेट  कला  के  नाम  &  एमौसएंशिन  देश  में
 कायम  किए  ये  ।  हम  चाहते  थे  कि  राइफल
 चलाने  का  शौक  पैदा  हो,  इसके  प्रति  मुहब्बत
 पैदा  हो  a  हम  चाहते  थे  कि  लोगा  में  आत्म-
 विश्वास  पैदा  हो  ।  गुटीय  की  ट्रेनिंग  की  कमी
 देश  मे  महसूस  की  जा  रही  है।  इसकी  व्यवस्था
 करके  हम  इस  कला  को  बढ़ावा  भी  दे  सकते  है  t

 इस  क्षेत्र  में  हमारा  साहित्य  बहुत  पिछड़ा  हुआ
 है  ।  पार्ट  साफ  हेडिंग  का,  ब्रा लेट  कला  का
 वर्णन  हमे  साहित्य  कौर  ग्रन्थों  इरादी  मे  बहुत
 मिलता  है  |  लेकिन  राज  यह  कला  बहुत
 पिछड़ी  हुई  है  t  इसकी  पूर्ति  हम  ड्रेसिंग  की
 व्यवस्था  करके  कर  सकते  है  y

 ae  जो  बिल  आया  है,  इसका  मैं  हदय  से
 प्रमर्भत  करता  हू  rr  शासन  से  मैं  निवेदन  करता

 है  कि  एक  साध  भ्र ौर  नेशनल  स्कीम  जो  प्रगर
 रोक  भी  दिया  जाए  लेकिन  इसको  ट्रेनिंग  की
 झतिवार्य  रूप  से  व्यवस्था  कर  दी  जाए  तो  भी
 ठीक  रहेगा  t  मैं  चाहता  हूं  कि  शासन  इस  पर
 प्रम्धीरता  से  पोते  कौर  इसको  झामल्र  में  लाए  4
 इन  शब्दो ंके  साथ  मैं  इसका  मचने  करता  हु  ।

 SHRI  VASANT  SATHE  (Akéla):  I
 stand  %  support  the  «@pirit  of  this
 Bill  However,  I  to  differ  trom

 hon  friend  है" 2  Karat  Singh,  for
 is  aimnle  reason  that  this  Bil]  dies

 ‘podsess  ‘biiets
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 ae. aon  de  fae  “ages  of  20  and  30  is
 going  tp  be  dive  a  rifle  und  be  will

 Today,  88  far  he  the
 commen  man  is  concerned,  he  does
 not  want  bullets  and  rifles  but  he
 wants  bredd  So,  this  Bill  is  not  for
 them  But  the  Bill  is  for  the  purpose
 ot  giving  the  common  man  selfcon-
 fidence,  as  I  understand  it,  and  to
 make  him  a  better  man  You  are
 ‘aware  that  those  people  who  are  in
 the  home  guards  or  in  the  territorial
 army  or  who  are  in  guch  civil  defence
 organisations  have  become  smarter
 and  better  men  and  more  self-confi-
 dent  men  with  a  Httle  better  uniform
 and  parading  and  training  in  hand'ing
 of  a  rifile  Let  us,  therefore,  think  of
 taking  this  movement  of  smartening
 up  our  even  rural  folk  and  even  the
 womenfolk  We  can  start  a  nucleus
 with  every  police  station  and  tell  the
 police  there  to  train  the  able-bodied
 people  in  that  entire  locality  This
 does  not  mean  that  they  are  all  going
 to  have  the  rifles  of  the  police  station
 for  their  use  That  fear  need  not  be
 there  The  responsibility  to  become  a
 good  citizen  will  accompanv  this
 training,  and  I  am  sure  that  it  will
 definitely  do  a  lot  of  good  to  the
 country  in  times  of  emergency  and
 even  otherwise  80,  I  entirely  sup-
 port  the  spint  of  this  Bill  in  spite  of
 the  fear  expressed  by  the  world-
 known  expert  in  the  art  of  shooting,
 Dr  Karn:  Singh.

 भरी  एस०  सम पो पाल  रेडडी  पितराना-

 बाद)  डा०  कर्मी  सिंह  राजा  हैं  कौर  मैं  राजा

 नहीं  हु,  एक  किसान  हू

 Wo  करों  सिंह.  राजा  खत्म  हुए  बहुत
 दिन  हो  गए  है।.  ,

 मी  gto  गायो मालि  फिर  भी
 में  उसके  खयालात  से  ग्  :,  1
 कैसे  तो  हर  देते  में  कुछ  लोग  पीते  हैं  जो  रेशे-
 द्रोही  होते  हैं  लेकिन  बदकिस्मत  से  कार  में

 वैंसदोही  शश  ज्योत  हैं  ह:  बस्ते  शीतल
 देगी  फर  एक्शन  करना  पाला है  t



 313  National  Refle
 Traming  Bill

 अभी  कहा  गया  है  कि  राइफल  ट्रेनिंग
 अगर  दी  जाए  तो  ग्रामीण  मे  हिम्मत  जाती  है  ।
 गांधीजी  के  पास  कोई  राइफल  नही  थी  आत्म-
 बल  था।  मै  भी  माइकल  का  इस्तेमाल  नही  कर
 सकता  हूं  1  लेकिन  फिर  भी  मै  इलैक्शन  के
 वक्‍त  बड़े  बड़े  मजमा  का  सामना  करता  हु,
 जो  पथराव  करते  है,  उनका  मुकाबला  करता

 हू  ।  मैं  समझना  हु  कि  आदमी  का  अनजान
 बनने  के  लिए  इन्द्रक  की  जरूरत  नहीं  बल्कि
 खाना  पीना  उसका  अच्छा  हाना  चाहिये,
 नादते  अच्छी  होनी  चाहिये,  दूध  घी  वह
 खाए  और  शराब  सिगरेट  आदि  से  परहेज
 रहे  a  इस  तरह  की  चीज  मे  नामो  को  ट्रेन  करना
 और  इस  तरह  की  परवरिश  उनकी  करना

 बहुत  जरूरी  है

 श्री  सू लव सद  डांगी  सब  साधु  बन  जाए.  |

 श्री  एम०  रामगोपाल  रेड्डी  अगर
 आदमी  मजबूत  नही  होगा  ता  वह  बद्र  कैस
 उठा  और  चला  सकेगा  ”?  तब  बडी  मुश्किल  ह।
 जाएगी  ।

 पहले  हमारे  देश  में  सो  जानवर  होते  थे
 और  एक  राइफल  हितो  थी  ।  लेकिन  राज
 सौ  बन्दूक  शोर  एक  भी  जानवर  दिखाई  नहीं
 देता  है  1  कोटा,  पीकॉक,  कब  आदि  मारे  जा

 चुक॑  है  ।  जा  धाड़ें  बहुत  बचे  है  ऐसा  क सके  वह
 भी  खत्म  हो  जाएगे  |  इस  वास्ते  राहत  ट्रेनिंग
 नही  होनी  चाहिये  ।  देश  में  मिलिटरी  है,  फर्स्ट
 कालम  है,  सेकंड  कालम  है,  थई  कालम  हूं
 शौर  फोर्थ  कालम  है  7  यह  फिफ्थ  कालम  नही
 होता  चाहिये,  इतना  ही  मैं  अर्ज  करना  चाहता

 ह

 MR,  CHAIRMAN,  The  debate  on
 this  ‘Bi  will  continue  on  the  appropri-
 ate  Friday.
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 7.30  hrs.

 HALF-AN  HOUR  DISCUSSION

 Raip  on  rue  Resience  or  a  Direcror
 or  ANAND  Bazar  Parrixa,  Catcuria

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour).  This  paper
 Anand  Bazar  Patrika,  is  a  monument
 ot  CIA’s  success  7  infiltration  in  India
 in  a  vital  sector  of  our  society  It  38
 a  congregation  centre  for  that  purpose
 Let  us  find  out  tron  the  Home  Muinis-
 ter  how  many  Anand  Bazar  Patnk.
 people  have  visited  the  USA  as  their
 guests  during  the  last  five  years  On
 the  one  hand,  the  leaders  are  shout-
 ing  from  the  roof-tops  about  CIA
 activities  in  the  country,  on  the  other,
 the  Anand  Bazar  Patnke  is  flovrish-
 ing

 These  people  have  sold  their  con-
 science  to  the  American  lobby  They
 congregate  there  and  payment  is  dis-
 bursed  to  them  by  the  Anand  Bazar
 Patrika  authorities  Shri  Abnik  Sar-
 ka.  one  of  the  directors,  who  is  the
 elder  son  of  Shri  Ashok  Sarkar,  is  a
 reporter  of  the  Asian  News  Service,

 subsidiary  of  the  International  Press
 Institute  Asian  Division  This  Insti-
 tute  44  a  CIA  joint  passed  in  Flong-
 kong  Manila  and  may  other  places

 Is  it  not  a  fact  that  Shr  Abhik
 Sarkar  got  an  aceredition  from  the
 West  Bengal  Government’s  Informa-
 tion  and  Publicity  Department?  They
 were  continuously  using  illegal  y  the
 Anand  Bazar  Patrika  and  iimdustan
 Standard  telex  system  I  wart  to
 know  what  the  intelligence  wing  of
 the  Post  and  Telegraph  Department
 does

 ]  had  raised  the  point  in  the  Consul-
 tative  Committee  of  the  Home  Muinis-
 try.  The  Minister  of  State  in  the
 Ministry  Shri  Pant,  had  replied  They
 had  praised  the  Ananda  Bazar  Patrika
 for  the  role  it  played  in  the  freedom
 struggle.

 “About  sending  the  news  to
 America,  the  Post  and  Telegraph


